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MCAY/ORDER
Per George Mathan, JM :

This is an appeal filed by the assessee against the order dated
25.09.2025 passed by Id. CIT(A), National Faceless Appeal Centre (NFAC),
Delhi for the assessment year 2019-2020, thereby confirming the of penalty
levied u/s 271D of the Act.

2. It was submitted by the Ld.AR that the assessee had sold agricultural
land and had received sale consideration of Rs.50,008/-. It was the
submission that the AO invoked the provisions of section 269SS of the Act
and treated the same as loan of deposits and levied penalty u/s.271D of the
Act. It was submission that this was not a loan on deposits. It was prayer

that the penalty as levied u/s.271D of the Act may be cancelled.
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3. In reply, the Ld.Sr DR vehemently supported the order of the AO and
CIT(A).

4, We have considered the rival submissions. The facts clearly shows
that the said sale consideration of Rs.50,008/- has been received on the
sale of agricultural property and the provision of section 269SS of the Act
will not apply to the facts of the case. This being so, where the very
foundation of the levy of penalty being unsustainable the penalty is not
leviable in the present case and consequently the penalty as levied
u/s.271D and 271D of the Act and as confirmed by the Ld.CIT(A) stands
deleted.

5. In the result, appeal of the assessee is allowed.

Order dictated and pronounced in the open court on 03/02/2026.
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